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BEFoRETHELEARNEDNATIoNALGREENTRIBUNAL'

EASTERN ZONE BENCH' KOLI(ATA

O.A. No.85l2O24lEZ

In the Matter of:

Subhas Dutta

...Applicant

-Versus-

State of West Bengal &Ors.

...ResPondents

AFFIDAVIT OF THE COMMISSIONER, HOWRAH MUNICIPAL CORPORATION'

HOWRAH IN COMPLIANCE WITH THE ORDER OF, HE NATIONAL GREEN

TRIBUNAL, EASTERN ZONE BENCH

I,smrutiranjan Mohanty, son of Sri Nabaghana Mohanty, aged about 34 years,

working for gain at 4, Mahatma Gandhi Howrah 711101 do hereby solemnly

affirri and say as follows:

1. I am the cgmmissioner of the Howrah Municipal Corporation, the
:'!!:i

respondent no.6 herein. I am acquainted with the facts rand

circumstances of the case and I am competent to affirm this affidavit on

behalf of the'respondent no.6.

SK. NMRUL ISLAM

Area Kolkata
Regn.No.44?tts

Expiry Dato
r5.09.2024
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2. I affirm this aff,rdavit in terms of the solemn orders passed by the Honble

Justice B. Amit Sthalekar and Honble Justice (Dr.)Arun Kumar Ve:ma,

National Green Tribunal, Eastern Zone Bench, Kolkata.

That a copy of the solemn orders of the Hon'ble Tribunal has been taken

from the server and I have read and understood the contents and

purport thereof. Nothing contained in this affidavit shall be construed as

admission of any statement unless specifrcally admitted by me. I reserve

the right to deal with legal position of the matter at the time of hearing.

That Respondent No. 6 has stated that extensive efforts were undertaken

to identify alternative locations for the establishment of a Trenching

Ground around the city. However, these initiatives did not come to

fruition due to non-availability of suitable parcel of land required for

setting-up of another Dump Site which can cater to the need of the city-

of Howrah where waste generation is on average 670 MT per day.

That the Respondent No. 6 has undertaken significant initiatives, in

conjunction with the State Government, SUDA & KMDA to manage nzaste

at the existing Belgachia dump site through the bio-mining method,

which is utilized for the processing of legacy wasteand there-by

reclaiming land for setting-up of the facilities required for processing of

fresh waste in accordance with the provisions of SWM Rule, 2OL6.

3.

4.

5.
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6. The Respondent no. 6 stated that Segregated Waste collection services at

Sources are currently operational in 11 wards, namely ward No. 8, li,

13, 17, 18, 29, 33, 40, 42, 49, and 44. Plans are in plaCe to extend these

services to an additional 14 wards, specifically wards 2, 3, 4, 5, 9, IO,

2I, 25, 26, 27, 28, 32, 34, 37, and 38, by September 2024' It is

anticipated that these services will be implemented in all fifty wards rf

HMC within the current financial year. Photographs of the same ane

annexed hereto as Annexure-R/ 1.

That Respondent No. 6 further stated that presently garbage collection

operations are conducted in the rest 39 wards out of the 50 wards of the

ULB in conventional modewhere-atun-segregated municipal solid waste

being transported to secondary collection points(vat) before being

deposited at the Belgachia Dumping Ground on regular basis. Coplz of

the Documentation detailing this process is annexed hereto as Annexure-

Rl2.

That Respondent No. 6 stated that the city is kept clean through hcth

manual and mechanical sweeping operations, and regular de-silting

activities are conducted to mitigate water-logging issues. Photographs of

the same are annexed hereto and marked as annexure R/3

7.

8.
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9. That Respondent No. 6 stated that Identihed garbage vulnerable points at

secondary collection sites are regularly monitored, and waste is

svstematically cleared from these locations.

10. That Respondent No. 6 has also ensured that the Ganga Ghats are

cleaned regularly, and idol structures are removed during relevant

periods to maintain cleanliness in accordance with the extant

environmental norms. Photographic evidence of this process is annexed

hereto as Annexure-R/4.

1 1. Further Respondent No. 6 stated that to mitigate environmental

pollution, water is sprayed on city roads using sprinkler vehicles.

Photographs documenting this activity are annexed hereto as Annexure-

R/ s.

That the Respondent No. 6 stated that Waste collection operations

are efficiently managed throughout the HMC afea, facilitated by four

operational compactor stations. Photographs illustrating these

ations are annexed hereto as Annexure-R/6.

That Respondent No. 6 stated that the legacy waste processing at

lgachia Dumping Ground commenced in JuIy 2O23under the aegis

s

12.

o
Z.\
A

*

J

sFfi-# KMDA, targeting the processing of estimated 10 lakh metric tons'of

legacy waste within another 39 months. The bio-mining process has

already commenced, and there is a proposal to establish a Bio-City to

il53'f,il'
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handle segregated. wet waste from the wards. The byproducts of legacy

waste processing, including inert materials, good earth, and RDF, ate

being d.isposed of to various off-takers in accordance with the provisions

of SWM Rules, 2016. A certifrcate in this regard will be available from

KMDA, the nodal agency. Presently, more than 2.7 lakh metric tons ot

legacy waste have already been processed and 1.74 acte of land have

been reclaimed at Zone 3 of the Belgachia Trenching Ground where

SUDA is planning to establish a 100 TPD capacity of Biogas Plant for

processing a portion of segregated fresh wet waste. Photographs are

annexed hereto as Annexute-Rl7

14. Further it is stated that 10 metric ton capacity plastic waste

management project under UNDP has already been completed and

installed at MRF, Belgachia, Howrah. We are in the process of selecting

an operation and maintenance agency to run it in accordance with tha

provisions of Plastic Waste Management Rules, 2OI9.

The Conservancy Department also maintains efforts to remov=

mulated garbage during various festivals to keep the city clean.

The Conservancy Department is also engaged in special cleaning

work for VCT and pulse mode activities, etc.

17. It is therefore respectfully prayed that this Hon'ble Tribunal mai

graciously be pleased to allow time to the department to carry out further
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steps and. to take further necessary steps in terms of the order passed bJr

this Hon'lcle Tribunal and to pass order or orders as deem fit and proper

in the interest of justice.

18. The statements contained in paragraph nos. 1 are true to my

knowledge and the statements made in paragraph nos' 2 to 16 are

information derived from record and the rest thereof are my humble

submissions before this Hon'lcle Court.

Identified by me and

Prepared in my Office

!r*' "d"
Commissioner

Howrah Munlcipal Corporation

Before me,

Notarv Public

Declared before me r39
cPc, u/s 297 (C)

- N-otarg,Govt. of W'B'
R

Clty

15.49.2024
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VERIFICATION

)fr'
Verified at Kolkata by the Deponent eibove named on this thef\th day of Jur-e,

2024 and I do hereby verify that all the facts as mentioned in the affidavit are

true to my knowledge and no part thereof is false and nothing materia-l lm.s

been concealed therefrom.

Lr*,&'f
Date:- ll,D6.zO>V

Place: Kolkata

Deponen

Commissioner
Howrah Municipal Corporation
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Annexure R/114



 

Annexure-II 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Annexure R/215



 

Annexure-III 

 

Annexure R/316



 

Annexure-IV 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  

 

 

 

 

 

 

 

Annexure R/417



 

Annexure-V 
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Annexure-VI 
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Annexure-VII 
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Annexure R/7
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